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THE FINANCE (NO. 2) BILL, 1977—
Contd.

SHRI PRANAB MUKHERJEE (West
Bengal): Mr. Deputy Chairman, Sir, I have
very carefully listen. ed to the debate on the
General Budget and consideration of the Fin-
ance Bill on the floor of this House.
Practically the week-long exercise on
financial proposals for the current financial
year will be over soon.

Sir, when the hon. Finance Minister
immediately after the General Elections
presented the Vote on Account, he
remarked—and very correctly so— that he
had had no time to look into the details of the
financial position and to come forward with
such proposals as would reflect the aspirations
of the people as given in the election
manifesto. Again, Sir, when he made his
observations in the Budget speech itself, he
pointed out that he was not left with sufficient
time and he had not the opportunity of having
discussions  with  the newly-constituted
Planning Commission, etc. etc. With regard to
the proposals which are before us, I do not
know whether he himself is satisfied with the
point to which they reflect, namely, the aspi-
rations of the people in terms 'of the election
manifesto which they placed before the people
of this country. Sir, instead of answering the
question directly, I find in the reply of the
Finance Minister on the floor of the other
House that he accused the previous
Government of mismanagement of the
economy and went to the extent of using the
words 'scorched-earth policy' followed by the
Con-grees so far as the financial management
is concerned. I would simply like to draw his
attention to this and request him to explain in
"details as to what he means by the 'scorched-
earth policy' which was followed by the
Congress  Ministry in  the financial
management. Sir, from the economic survey
which has been presented to us under his
guidance, and which is a very important basic
document, he would find that there are
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certain very favourable trends so far as the
Indian economy is concerned. If I may be
permitted to sum up, if you look at the
important points, you will find that they are a
source of some encouragement to the Indian
economy, for you will find that the plus
points are more and the minus points are less.
Firstly, it would be found that the economy
which he was entrusted to manage had a 10
per cent industrial growth for the year 1976.

It had a favourable balance of payments
position. It had a large volume of buffer
stock in food and foreign exchange.
Similarly,, there was a revenue buoyancy. If
you just compare the figures of the budget
estimates and revised estimates, you will find
that the revenue receipt is more than Rs. 200
crores and odd for the current financial year.
There is no denying the fact that there were
some disquieting trends also so far as the
price front was concerned. It is a fact that
after March, 1976 there had been a steady rise
in prices and in terms of percentage, perhaps,
it was 11.9 per cent. There had been expan-
sion of monetary supply and in terms of
percentage it was perhaps 17.1 per cent for
the year under review. But, if he wants to
make a balanced judgement, would he come
to the conclusion that the economy which was
left and which they inherited was, in his own
language, distorted? In his Budget speech, he
has used some very important phrases and has
tried to give policy directions. I would like to
quote a few lines from his own speech. 1
quote:

"Even after 25 years of planning, we are
unable to sustain an average growth rate of
5 per cent. Clearly, a phased examination
of the planning practices and techniques is
called for."

I would like to know from him, with
reference to the proposals placed before the
House and the Finance Bill, what fresh look
he is going to have. I would like to know
from him what new technique of planning he
is going
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to apply for improving the economy of
this country. Perhaps,, some of the press
statements made by his colleague have
the indications of the new approach. For
instance, I would like to quote the press
statement made by the Industry Minister
in London which has appeared in the
'Financial Express' of the 25th June:

"No take over of any more industry."

Is it the new policy direction they are
going to follow? In a press conference
the Prime Minister has come forward
with the statement:

"Banks will be provided with
autonomous status."

The Finance Minister has gone a further
step by saying on this very floor of this
House that they have depoliti-calised the
banking system. Sir, these are the
phrases which are confusing to us, and I
would like to have some clarification
from the Hon. Finance Minister on these
points.

Firstly, T would like to draw the
attention of the Minister and particularly
the Leader of the House to the fact that
the Janata Ministers have resorted to the
practice to ignoring Parliament not only
on the floor of the House but even
outside and they venture to make major
policy statements outside and to the press
when Parliament is in session. Sir, from
my own experience I can say that once
when Parliament was in session, when I
just referred to the rationalisation of
excise duty in my address to one of the
Chambers of Commerce, I had to
apologise on the floor of this House. But
an important statement like this, that
there will be no take-over of any
industries, is made by the Industry
Minister to the press when both Houses
of Parliament are in session. Important
statements are made, like the one made
by the Prime Minister to the press that
banks will be given an autonomous
status, without taking into consideration
the very fact that Parlia-
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ment is in session. Sir, I would like to
know from the Finance Minister what he
means by de-politicalising the banking
system. Does he mean by de-poiticalising
making the banking system free from
political control in considering and
granting the individual loan applications?
One can understand that. But does he
mean by de-politicalisation that there
will be no political control over the most
important financial institution of this
country as to in which direction the
credit will flow, in which direction the
banking system is to play its role in the
national economy?

Sir,, when the banks were nationalised in
1969, it was uppermost in our minds to
have the social control, to have the
political control, over the financial
institutions. Sir, it is known to the
Finance Minister—his own records will
show; I would not like to go into the
jugglery of statistics—it is very well
known to him that since the days of
nationalisation, if you take any single
aspect of the banking sector, its branch
expansion,, its credit to the erstwhile
neglected sectors, its deposit mobilisation
and even its profitability, you will find
that under the social control, under the
political control, the banking system has
done well in improving the economic
situation of this country.  From where is
he getting his authority? He is
sitting here and making policy statements
not as a retired bureaucrat. It is the
political system which is giving him the
authority to make policies for this
country; itis the political system which
gives him the sanction for what he says.
I do not understand what he means by de-
politicalis-ing  the banking system.
Sir, if somebody comes to the
conclusion that some high-ups in the
country to-day did not like the idea of
bank nationalisation and they are now
trying to de-nationalise the  banking
system through these phrases, of giving
the so-called autonomy to the Reserve
Bank of India or of giving an autonomous
status to the banking system, I think, till
now the Minister has not
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[Shri Pranab Mukherjee] done anything to
disprove that belief. I would like to know from
him what is wrong with the system itself. If
there had been some violations of the normal
rules and procedures of the banking system, you
identify the areas of deficiencies, bring the
guilty to book, take appropriate action against
them, hang them, penalise them. But you cannot
say that there will be no political control over
the banking system which is the most important
financial institution of this country. Who will
control it? It 1is, after all, the Banking
Department, through the Finance Minister,
which will control it, subject to the control of
this House, subject to the queries of this House.
The other day,, the Finance Minister said that so
far as the interest rate was concerned, it was
done by the Reserve Bank; however, he was
informed. Will this he the state of affairs that
the credit policy will be determined by the
Reserve Bank of India, that the interest rate will
be determined by the Reserve Bank of India,
and the Minister will come forward and say
"Well, this is being done by the Reserve Bank
of India; it is being done by the banking system
in their autonomous capacity; however, the
Ministry is informed"? And in the same breath
you are talking of controlling credit, you are
talking of making a fundamental change in the
approach. But may I know, Mr. Finance
Minister, what fundamental changes in
approach you have brought in your proposals?
You are talking in the same language in which
Mr. Subramaniam or his colleagues used to
speak, of controlling credit. You are talking in
the same language of the economy of shortage.
Therefore, why are you using such bombastic
words that even after 25 years of independence
we find that we are unable to reach the target
fixed—S5 per cent growth? We shall have to
make some fresh look and try to find out a new
technique to the planning approach. We will be
glad to know from the honourable Finance
Minister what fresh look they are going to
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have. We are interested in that because we
know our shortcomings and We expressed our
shortcomings, that these are the things. He is
talking of the economy and he says—I am
quoting another line from his speech— "We
have inherited a difficult price situation
caused by the distortions in 1976-77." What is
the distortion you are meaning? Distortion by
monetary expansion? Distortion by shortage
of edible oils and certain essential goods? By
distortion do you mean non-availability of
certain items in the international market? Are
you not aware of the stresses and strains
through which the Indian economy had to
pass? Are you not aware of the fact that more
than 50 per cent and sometimes 60 per cent of
your entire import bill for the financial years
1974-75 and 1975-76 was on importing only
three items: food, fertilizer and fuel, and that
too on a much lesser quantum? Is it the dis-
tortion created by your predecessor or is it
because of certain factors over which nobody
had any control? You will have to he honest
to yourself. If you say that there has been a
certain distortion then you will have to come
forward and say, look, this is the distortion
and we are going to take such and such
remedial measures. Therefore, I am sorry to
say that though in his lengthy Budget Speech
and his subsequent utterances he suggested
that they are going to have a fresh look, they
are going to have new approaches, yet
unfortunately nothing is visible. He went to
the extent of suggesting that Rs. 400 crores
have been squandered by the State Gov-
ernments since January. He has forgotten that
the State Governments in January were quite
confident that they were not going to have
any election in May or June. The decision to
dissolve the State Assemblies took place after
the March election. Therefore, if the State
Governments have' spent anything, it is not
because of the consideration that in June they
were going to be defeated, so they would have
to follow the scortched-earth policy which he
mentioned on
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the floor of the House. I would like to have a
break-up of the figures for Rs. 400 crores for
January—March and after the decision on
dissolution which took place. Could you give
a break-up of these figures? Then we can
understand whether the State Governments
had resorted to the scorteh-ed-earth policy.
Sir, I do not know whether the honourable
Finance Minister is trying to deceive himself
or whether he is trying to deceive us. The
other day while answering a question on the
problem of sales tax the Finance Minister said
in the most casual way that he is going to have
a discussion with the State Chief Ministers
and Finance Ministers. Why does he not take
the trouble of consulting his senior colleague,
Babu Jagjivan Ram, who is the Defence
Minister? And he can understand things
without having to go to the Chief Ministers.
What will be the reaction of some of the Chief
Ministers who may even belong to his party?
One can understand from a pure taxation point
of view that perhaps it would be much more
rational if we had rationalisation of sales tax
and merged it with additional excise duty. It
would have been an ideal proposition. But one
point you will have to keep in mind, Mr.
Finance Minister, when you are speaking on
the floor of this House or the other House, you
are saying that you are not going to take the
responsibility for bridging the gap so far as the
States are concerned. Where is the area for the
State Governments to mop up or mobilise
resources? Whatever distortions might have
taken place in the area of sales tax, which is
one of the most important items, which is
flexible and which provides scope for
manoeuveribility to the State Governments to
finance their own affairs, you should have
taken this factor into account. Now you are
saying that you are going to rationalise it and
going to talk to the State Chief Ministers and
Finance Ministers.

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal); There is no
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other Minister on the Treasury Benches
except the Finance Minister who is
comfortably having a nap. Shri Pranab
Mukherjee is making a very important point
to which the Finance Minister has to apply his
mind and later satisfy this House. Either we
should have a recess so that the Finance
Minister can finish his nap or somebody on
his side should take notes.

SHRI PRANAB MUKHERIJEE: Mr. Deputy-
Chairman, I would like to appeal to the
Finance Minister to come forward with a
pragmatic policy which is practical and can be
implemented. It is no use saying that he
would be able to rationalise. ~ From our own
experiences and from the experiences of some
of our very senior colleagues in the Ministry,
we have seen how difficult it was to persuade
the State Governments so far as sales
tax is concerned.  Therefore, instead of
chasing a wild goose and making them agree
to a proposition to which they did not agree
in the past,, the Finance Minister will have to
find out some solution to this problem.
Various  State  Governments have raised
this point. ~ What should be the approach to
the State Governments? What should the
areas from which they can mop up their
resources to meet their own demands? I can
understand the predicament of the Central
Finance Minister because he will have to
follow certain yardsticks so far as grants-in-
aid are concerned. He will have to follow
article 275 in this regard or follow the pattern
of allocation recommended by  the
Finance Commission. He cannot go
beyond these two. At the same time it is high
time for all of us to think and And out the
means by which you can enlarge the areas
from which the States can mop up their
resources and if necessary they should think
seriously about the need to amend the
Constitution in order to enlarge the fiscal
power so far as the State Governments are
concerned.
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I would like to draw the attention of
the hon. Finance Minister to another
aspect. It is known to you that since 1974
when we had the crash-down operation
against smugglers and foreign exchange
racketeers, the House was very much
interested to know the details of the
figures and the progress that had been
made in that direction. Many a time on
the floor of this House, various questions
were answered and figures given. I was
surprised to read a remark of the Finance
Minister on the floor of the House to the
effect that the smugglers were released
by the previous Government. Who does
not know, Mr. Finance Minister, that
they were released by the previous
Government because of the fact that their
detention was linked up with the emer-
gency. For argument's sake if we take it
for granted that these people were not
released, would you say that you would
have detained these people? Because
their detention was 3inked up with the
period of the emergency, when the
emergency was not there,, they had to be
released. I do not know what satisfaction
the Finance Minister derives by saying
that these people were not released by us,
but by the previous Government'. What
prevents him from arresting these people
now? COEEPOSA is not repealed yet.
The Act is there. Could you tell us how
many people have been arrested under
COFEPOSA since you took over
responsibility for this Ministry? Or, have
you come to the conclusion that
smuggling has been completely stopped?
Is it because of the magic wand of Mr.
Jayaprakash Narayan and his blessings
that these people have completely
become saints and they have stopped
smuggling? There is no foreign exchange
racketeering at all now? There is no
bringing of contraband goads into this
country by some people? We are
surprised to hear all these things. There is
a provision in that Act itself to have
Income-Tax raids to unearth the black
money. Can Mr. Patel enlighten this
House as to how many
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raids, Inocem-tax raids, have taken place
since he took over the responsibility of
this Ministry? We would he glad to know
this, because it is a continuing process
and it is not a question of the whims of
individual Ministers and individual
personalities. Parliament, in its wisdom,,
passed these Acts and placed them on the
Statute Book and these are to be followed
strictly and seriously and we will have to
see that there is no generation of black
money. Now, you have come forward
with a series of concessions. I won't mind
these concessions. But, Sir, the Finance
Minister has forgotten the very basic
principle and he has forgotten the story
of the carrot and the stick. He has
provided the carrot only to the
industrialists and he has extended the
benefit of the investment allowance to all
and sundry industries. Sir, in the
morning, while making his introductory
remarks,, he dwelt at length on the
rationale behind including all the
industries,’ almost all the industries, in
the list for giving investment allowance.
But, as a veteran financial man, Mr. Patel
knows that this is basically a measure
which is to be applied in a restricted way.
You have not abundant resources. When
the resources are limited, when you want
the investment to go in a particular
direction and when you have the national
priorities before you, you ought to see
that your fiscal measures and the scarce
resources are diverted through the proper
channels in the priority sector. But you
have come forward with a negative list.
Are you sure that this negative list is
going to help you? Are you sure that the
very basic purpose of this investment
allowance for the replacement of
machinery and plant,, which is very
much needed for the modernisation of the
industry and for ensuring accelerated rate
of growth, will be fulfilled? It is not
going to be and it is known to Mr. H. M.
Patel. For more than a decade, the
development rebate went on. Later on, it
was replaced by depreciation allowance.
Now, the new name of invest-
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ment allowance is being given. But it has
been found that in spite of ail these things,
many of our industries till today are suffering
for lack of modernisation. Therefore, you
have to see that the reserves which have been
created,, that the resources that you have
which are limited and the concessions which
you are giving them are really ploughed back
for the replacement of the machinery and
plant and I do not find in this any mechanism
for this and I do not know what mechanism
they are going to have and, Sir, if they have
some details with regard to this, I think the
honourable Minister should enlighten the
Members of this House.

Sir, I would like* to know the reaction of
the honourable Members of this House
particularly to the policy statement, major
policy statement, which the Industry
Minister has made. If the Finance = Minister
wants to create a climate of confidence
because Mr George Fernandes, a
firebrand, has taken over the Industry
Ministry, if he wants to assure the industria-
lists that there will be no take-over or that
there will be no nationalisation, can he put it
in such a blanket way?  He himself would
find that some amount of compulsion
would be needed for this. He is talking
of amalgamating the sick units with the
healthy and the sound units. Would he not
compel the sick units, particularly the
recalcitrant sick units,, if they refuse to
merge with the sound and the healthy units
in their own self-interest, to merge? Would
he not like to compel them? Would he not
like to adjust the policy with the prevalent
situation if it so demands? They are
talking of having a fresh look, of having
anew approach and of adopting new
techniques for solving the problems of
the country. Perhaps, Sir, another version
of the new approach is appealing to the tra-
ders for restricting the prices and for
reducing the prices. I think half a dozen
appeals they have made, right from the
Finance Minister down to
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all the important leaders of the Janata Party.
What has been the result? What has been the
effect of the selective credit policy? 'Have you
been able to do it?  Are you not coming to the
floor of the House with some sort of
argument:  Look, there is deficiency, there
is shortage and money supply could not be
checked? Is it not known to you,, Mr. Finance
Minister, that one of the major reasons of
monetary expansion last year was the large
buffer stock in  food? Have you given a
thought to what you are going to do with this
70 million tonnes buffer stock of
food?...(Time bell ~ rings)...  Would you
really require it? If not, are you going to
release it and have some sort of relief so far as
the monetary expansion is concerned.
Therefore, Sir, I am sorry to tell you that
both in  his budget speech and in his reply
to the debate Mr. Patel has tried to give a
picture which is not true.  He has failed to
depict the picture of  the economy in its

correct perspective. About the
Compulsory  Deposit Scheme, I can tell you
with some amount of confidence that if

there was no persistent resistence from the floor
of this House, he would have continued the
same and perhaps would have said:
Look,, we  are taking a fresh look and
we are making a departure from the policy
pursued by the previous Government, You will
have to keep in mind  the subtelties of the
Indian economy. You may be emboldened
enough to say as you mentioned in your
Budget speech. I quote:

"We are determined to bring the
situation fully under control and we have
the will as well as the necessary
instruments to stabilise prices at a
reasonable level within a period... .. ".

Where is the will?

You are talking of agricultural
development. Have you looked into the
serious problems of rural credit? If 1
understand correctly, 40 to 45
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[Shri Pranab Mukherjee] regional rural
banks were established by the previous
Government. Now you are coming forward
and saying; Look, there is no need of
proliferation of the institutions—a new
idea. Are you aware of the fact that till
today 50 per cent of the entire rural
credit comes from the non-institutional
arrangements. Banks and co-operatives,
all taken together, are enabled to meet 50 per
cent requirements of the rural credit.  But
you are saying that there is no need of
regional rural banks and that
cooperatives can take care of the problem.
How can co-operatives take care  of the
problem? Have you not seen the experience
of the co-operative movement in this
country for long 25 years? Isitnota
fact that a new vested interest has developed
in the co-operative sector?  Still the mem-
bership is not universified. Still the co-
operatives are not provided  with sufficient
expertise and  whole-time management.

Sir, I would request the hon. Finance Minister
to have a look into the report which was
appended by the Reserve Bank and to look
into the credit problem of north-eastern re-
gion. Even the latest type of coco-operative
arrangements made by the State Governments
in Assam have failed to produce the desired
results. Though the whole State was divided
into 500 or 600 odd co-operative societies,,
areas were earmarked, they were attached to
various bank branches, they have failed to
deliver the desired results. Therefore, in that
context you will have to keep in mind that
merely by saying that we would like to lay
emphasis.... (Time bell rings)

Sir, I am going to conclude. It is to use
saying that you are going to have larger
investments in industry. Sir, I do not know
the details of the most important thesis
provided by the Home Minister for the
economic regeneration of the country. I
understand that he has a fixed idea
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about the development of larger industries. But
I do not know if you can take care of the
problem of the rural credit if you cannot create
the necessary infra-structure. Every time you
are coming forward and saying— even today,
this morning, you  discussed in detail—how
much concession you are going to give to
the industrial enterprises if they invest in the
rural development. Have you forgotten the
basic fact that one of the biggest maladies of the
industrial sector of this country is bad manage-
ment? Many of the units have become sick
not because of dearth  of finance,, not because
of lack of orders or market but because of the
fact of inefficient management. You are
expecting that those = who < cannot manage
their own undertakings, will come forward in a
big way for rural development through the
approved schemes. They may come forward
for having some tax concessions because they
know very well that after all here is a
Government which has a tremendous
weakness—I am using the word 'tremendous'—
for the big business. Therefore, they may come
forward and take the advantage of concessions.
But I can tell you that it would not be possible
for them to deliver the goods in that area.
You yourself will have to come forward with a
comprehensive rural development programme.
Have you made an assessment as to what has
been the effect of the budgetary  allocations
made last year? Have you made an assessment
as to what has been  the effect of the
comprehensive area development
programmes  enunciated by the various State
Governments? Or have you just come forward
with new ideas of giving some concessions to
these industrial enterprises for their investment
in the so-colled rural development
programme?  Sir, before I conclude, I would
like to point out to the hon. Finance Minister and
through him to the whole Government that
though one of the important Marxist leaders
of this country has expressed his confidence in
the efficiency of the mixed economy, we have
to
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think very seriously, at the  crossroads of
our development,, as to what extent we can
allow the mixed economy to paly in this
country, particularly in respect of certain
most important old industrial ~ sectors  like
jute, textile and sugar. 1 do feel it is high
time for us to take decisions and instead of
assuring  them  through a  blanket
pronouncement that there will be no takeover
and no nationalisation, the Government
should seriously think about nationalising
the textile industry, the jute industry and the
sugar industry. Even if you look at the
performance of the N.T.C. mills, it is no
use saying that they are still incurring losses.
Yes,, they are incurring losses.  But you
will have to see at what stage or in which
condition they were taken over. At the same
time, you will have to make a comparative
study whether  after being taken over by the
Government, they have improved their
efficiency and whether the losses incurred by
them have been reduced. Many of the sick
mills taken over the Government have
improved their efficiency. So far as the
industrial growth  rata is concerned, he is
himself well aware that the growth rate of the
public sector is 12 per cent if We exclude the
N.T.C. mills. In this context, I would request
the Government, through you, Sir,, that they
should not come forward, make a blanket
statement and create a situation which is
absolutely stagnent, by saying that there will
be no takeover. There will be takeover if it is
necessary, if there is inefficient management,
if public money is involved and if banks'
money  is involved. It has been clearly
established by the managements of the
public sector units that  all  these years
they have acquired sufficient expertise to
manage the public sector units. But
unfortunately this Government is accepting a
deliberate policy. Otherwise, 1 do not
know how a responsible leaders can  come
forward and say that all the  big industries
will be given to the private sector. ~ You are
going to hand over the steel industry, fertiliser
industry,
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power generation and all the  basic industries
to the private sector. If they think they can
give them  to the private sector and improve
the lot of the economy, I am sorry, Sir, they
are  utterly mistaken. Sir, we  have
little to do so far as the Finance Bill is
concerned. That is the  constitutional
deficiency of this House. But at the same
time, Sir, he can take note of the
suggestions made by us and if possible at least
recommend to the Lok Sabha some of the
amendments which will be moved by the hon.
Members of this House. Thank you, Sir.

SHRI TRILOKI SINGH (Uttar
Pradesh): Mr. Deputy Chairman, Sir, before I
come to the subject matter I would like to tell
my hon. friend who has just preceded me that
he has been sadly mistaken in expecting too
much from the Janata Government. Let
us, Sir, analyse for a moment  what Janata
Government  consists  of. It is an
unprecedented  event in  the history of
democratic institutions that a party attained
majority in the Parliament first and came
into existence afterwards. Let us also not
forget the fact that various constituents
of the Janata Party have not merged themselves
completely. If we call them like an urban
agglomeration, an agglomeration of parties
it will not be wrong. They speak with
different voices, and the Prime Minister has
said it repeatedly, at least twice as far as |
know, that there is no collective
responsibility in his Government, the
Minister can only speak for his Department and
not for the entire  Government.  To expect
something which is going to be of lasting
benefit to this country, to a man like
myself, seems to be more Utopian than
a fact. Now the Finance Bill is to raise
resources for the Government to meet its
obligations set out in the various Budget
proposals which have been accepted by this
House and the other House. But, Sir, even a
cursory glance of the various clauses would
convince any-
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[Shri Triloki Singh]

one that this Bill is not a Finance Bill but a
Bill for tax evasion. It provides so many
loopholes to the rich to evade taxes which
they had to pay so far. My friend, the previous
speaker, made a passing reference to the
moneys spent by the companies on rural
development, and such moneys will be
exempt from the imposition of income-tax.

Sir, rural development has a history in this
country. Long before Independence, rural
development activities started in 1935, and
since then there have been so many changes
and additions and alterations and amendments
and so on and so forth that now it is given to
the Janata Party to bemoan that much remains
to be done in the country-side. Sir, to leave
the rural development to the tender mercies of
the rich is not good. If the Government before
Independence and if the Governments after
Independence and all the State Governments
and the Governments with which the present
Prime Minister had been actively and closely
associated as the Chief Minister of the
erstwhile Bombay State and as Finance
Minister here, if they have not been able to
achieve much. 1 wonder whether a tax
concession to these capitalists would be able
to make a headway in so far as the rural
development part goes. But, Sir, it is a device
to provide tax concessions to the rich, the few
rich, and I am sure the Birlas will be the first
to tax advantage out of it and might very well
provide a few crores of rupees for rural deve-
lopment without spending a single pie actually
on it. Therefore, Sir, as I submitted earlier, I
find so many loopholes in this Bill, which
provide for evasion of taxes.

Then, Sir, there is a reference to the capital
gains tax in this Bill. I am not an economist; I
am a layman and you can very well call me as
of laity. I know very little about financial
problems. How does this capital gains tax
accrue? Sir, to alayman like
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myself it accrues as a result of the difference
in costs and prices, which affect the poorest
most. The few rich who are assessed to the
capital gains tax are only a handful of people
as compared to the millions who suffer as a
result of the rise in prices. They have not been
provided any relief. It is the rich who have
been provided relief, if they spend the money,
the gains on their capital, in any one of the
authorised investments, say, invest it in a bank
or in a co-operative society or invest in
national savings certificates, and so on and so
forth. Millions suffer as a result of the
increase in prices and a handful of people,
who are fiable to pay capital gains tax, will
escape if they invest the money so gained in
certain securities or in banks. And, Sir, what
is there to stop these people from taking back
this money? I invest a few lakhs of rupees in a
bank today which I earn as a result of capital
gains. | can take an advance tomorrow from
the bank. Has the hon. Minister ever given
any thought to it? Suppose Rs. 50 lakhs have
accrued to a firm on account of capital gains
tax. He gets relief on it. He then invests this
money in securities or in the Allahabad Bank
or in the State Bank and then next morning
takes an advance on it. I really cannot
understand how a financial expert, a man who
has been the Secretary of the Finance
Department for along time and who has also
been a Member of Parliament for a still longer
period, comes forth with such a proposal and
claims that these proposals are for the benefit
of the janata, which means the millions and
millions of poor people, and not for the rich
few, in this country. The previous speaker
made a passing reference to the investment
policy.

SHRI BHUPESH GUPTA (West Bengal):
It is only for the benefit of the Janata Party.

SHRI TRILOKI SINGH: I thought that the
Janata Party also included the janata.

AN HON MEHBER; Very remotely.
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SHRI TRILOKI SINGH: Maybe, very
remotely; but then that is the claim that they
are making. Let us not dispute their claim at
this stage. We can very well judge them after
their performance because they have been
repeatedly telling people both in this House as
well as outside that they had very little time at
their disposal to grapple with the problems.
They forget conveniently that when they
fought elections they came out with their
election manifesto which went into great
details in these matters but the repeated
statements that have been made by their
leaders not only in this House and the other
House but even outside, generally speaking,
give rise to the feeling that there is some
rethinking on the commitments made.
Whether they are able to get out of the
commitments made by them, is for us to see. |
might tell you Sir, and through you, the Janata
Party Government that they should not take
the responsibility of going back on the
promises that they have made. If the
Congress, after thirty years of continuous rule,
for one or two mistakes was wiped off from
areas north of Narmada, the Janata Party,
which has yet to become a party, will be
wiped off in no time, not in thirty years, not in
thirty months, may be in thirty weeks.
(Interruptions.) What did you say? Will you
repeat it again?

SHRI PREM MANOHAR (Uttar Pradesh):
In the last thirty years the number of
monopolies has increased five-times.

Y frey Tz : 397, 59T 37
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Sir, I am sorry I have not

3 PM.  been able to follow the interruption
made by the hon. Member; otherwise,
Iwould have
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certainly liked to answer in my own limited
way.
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SHRI TRILOKI SINGH: Maybe, there
may be thousands of mistakes in thirty years
but there are hundreds of mistakes in less
than thirty weeks. The hon. Member should
not forget it

Now, Sir, coming to the subject
matter, I am sorry that the Finance
Minister, maybe due to some reason
beyond his control .....................

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS (SHRI
H. N. BHAUGUNA); Yes, exactly; that is
why, I am here.

SHRI TRILOKI SINGH: Not only the
Minister of Petroleum, but an other Minister
is also here. But how I wish, Sir, that the hon.
Minister of Petroleum and the hon. Minister
of Education were fully empowered to
function here and act here on behalf of the
Finance Minister, because that goes against
the statement made by the Prime Minister the
other day that a Minister is empowered to
speak only about his Ministry and not for the
whole Government. The Prime Minister said
it; let them not refute their leader.

SHRI H. N. BAHUGUNA: We are only
listening for communication to the proper
quarter. I can assure Triloki Babu that I will
not interfere in whatever he says.

SHRI BHUPESH GUPTA; Accord-in, to
Janata curriculum, Petroleum Minister plus
the Education Minister is equal to Finance
Minister. This is quite understandable.

SHRI TRILOKI SINGH: So far as the
relief upon investment is concerned, formerly
the law was—and I believe it still is, unless
amended by this
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[Shri Triloki Singh]. Bill—that rebate on
investment was given in areas which were
declared as backward areas by the
Government. And now the proposal is that it
be given for any rural area. The result is that
instead of developing Ballia and Jhansi—I am
talking of U.P.—or other remote areas like
Pilibhit .

SHRI H. N. BAHUGUNA; You say
Srikakuiam; I add to your knowledge.

SHRI TRILOKI SINGH: Yes Srikakuiam; I
add to my knowledge provided by the
honourable Shri Bahu-guna. Nothing will
happen. As a result of these concessions,
industries will be set up round about big cities
like Lucknow, Allahabad and Kanpur and
nobody will look at Ballia, whereas they say
repeatedly that they stand "n rural
development which has been neglected. They
conveniently forgot that half the members in
the Ministries of the Janata Government were
for some time—not for small time but for
years—connected with the Government which
they are condemning today in responsible
position. My friend Mr. Bahuguna was the
Chief Minister of U.P.

SHRI H. N. BAHUGUNA: You did not
permit me to last there.

SHRI TRILOKI SINGH: I do not know.
For the little time that he was there, he gave
full attention to rural development. It is not
that when he became a member of the Janata
Government that he has thought of rural
development. He had rural development in
mind then also and he has rural development
in his ideas now also. The only difference is
that they condemn their past and hope for the
future.

What is this Government, Sir, here for?
Eversince they came into power, they are only
condemning the past. They have forgotten
conveniently their election manifesto and their
promises they made at the time of elections.
They are bemoaning the past and the only
achievement to their
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credit so far is the restoration of civil liberties
and democracy. If you, Sir, analyse it and
have a closer scrutiny, who was responsible
for holding the elections? Did Shri Morarji
Desai even from jail say? Did Chaudhuri
Charan Singh who had been outside the jail
for more than fourteen months before the
elections make a demand that elections should
be held? Did any element of the Janata Party
say that the House of People should be
dissolved and elections ordered? The elections
were held as a result of the decision taken by
the leader of the Congress Party.

SHRI H. N. BAHUGUNA: No, no; the
Communist Party of India, I beg your pardon,
asked for it long ago.

SHRI TRILOKI SINGH: I agree with him
and to that extent I just accept the suggestion
made by him-tut it was not asked for by any
element in the Janata Party. But the
constituents of the Janata Party did not ask for
the holding of the elections.

SHRI LOKANATH MISRA
(Orissa): Mr. Triloki Singh, would you
kindly allow me to interrupt you?

SHRI TRILOKI SINGH; Why does he
interrupt me? I am a small fry. Let him
interrupt his leader.

SHRI BHUPESH GUPTA: It is but natural
that when elections are talked about, defection
will speak.

SHRI LOKANATH MISRA: For the
information of Mr. Bhupesh Gupta—this is
not a personal explanation—I have not
defected. I got elected on the Swatantra Party
ticket which merged into the B.L.D. The
B.L.D. ultimately merged into the Janata
Party. Therefore, I have come back to my
original party. This is for his information.

SHRI BHUPESH GUPTA: T accept this.
This is like our intermediate journey.
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SHRI LOKANATH MISRA: Since you are
such a great leader, I leave it to you.

Mr. Triloki Singh gave an argument saying
that Congress was responsible for holding the
elections. They were also responsible for the
Emergency. " He gave that as one of the most
solid arguments. If that be so, India should be
beholden to the Britishers because they gave
independence to India. Therefore, shall we
vote for the British Governments or the
Britishers?

SHRI HIMMAT SINH (Gujarat): We
fought for it.

SHRI TRILOKI SINGH: This argument
befits not only a member who represents the
Janata Party, but one who began his political
career, as a member of the Ganga Tantra
Parishad which later merged into the Swatan-
tra Party. The Britishers did not give
independence to India out of their own sweet
free will. Long before 1 was born and my
friend, Mr. Loknath Misra, was born, the
struggle for independence began and there
was 1857 struggle. What it was fought for, if
not for driving away the Britishers from
India? Then, the Indian National Congress
emerged on the scene. Later on, in 1906—my
friend will correct me if I am wrong the
revolutionary movement came into existence
in Bengal and Punjab, the two distant
provinces. There was not much in U.P. There
was not much in Bihar and Orissa, to which
my friend belongs. Then, the Indian National
Congress launched non-cooperation and civil
disobedience movements. Let us not forget
the fact that it was Gandhiji—he was not only
the leader of India, but he was also one of the
greatest leaders India has ever seen— who
made the demand 'Quit India'. Let me remind
him, Sir, about his present leader, Lok Nayak
Jayaprakash Narayan. When Louis Fischer
met Gandhiji and told him 'Jayaprakash says
that India will not be free unless there is a
revolution, "Jayaprakash is a scientific
revolutionary who  believes in  total
revolution",
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Gandhiji said, the person who wanted the
Britishers to quit India said, 'India will not
remain slave; so let Jayaprakash have his
revolution. Let him not talk like that without
checking up the records. I was in the freedom
struggle in my own humble way and we know
how much and how little did we contribute to
the achievement of freedom. It was not that it
was dropped from above. The freedom that we
gained was wrested out of the unwilling
British hands. Therefore, the analogy does not
hold good. In regard to the elections, I would
like any person from any constituent of the
Janata Party to come and prove it here, not
today, but tomorrow or the day after. Let them
come out and show it to you, Sir, if they
believe in you more than they believe in a
humble man like me, that they made the
demand for the holding of the elections. I still
repeat that Congress was responsible for the
proclamation of the Emergency and Congress
suffered for it. We suffered for it. We did not
escape the responsibility. We are not sorry for
it. We have rightly been punished, let me tell
the hon. Member. I do not grudge it. I knew it.
I knew it even before my hon. friend knew it
and some of them sitting opposite in the
treasury benches knew it. I had repeatedly told
the leaders of the Congress Party T would not
be surprised if you have a precipitous fall
some day.

‘ST F A5 T )"

So, I am not one of those sycophants and I
do not repeat things which I do not know. I
check it up first and then come here. Even in
my casual remarks I am very particular abort
making a statement.

So, about, this investment policy, with this
tall claim of rural development they are
confining the development of areas round
about big cities and ignoring and leaving the
places which have so far been called as
backward areas or backward districts.

I would not take much of the time. I would
not give you the trouble of ringing the Bell to
remind me that [ have had my time. I would
like to
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make only) one point. The capital gains tax
provision applies to the surcharge and
corporate tax. If five per cent of this is
deposited in the bank, 3 man gets rebate upon
income-tax. Sir, this Party has been saying day
in and day out that it stands for not only
checking the rise in prices but also for bring
them down to a level which will be within the
reach of the poor. I need not remind them
about their own document, I have got a copy
of the election manifesto with me. It is written
there in specific terms, but what does one find
during the last four months? Prices have been
rising. Now they say that it is because of the
legacy of the past Government. Did they not
know that they were going to inherit this
legacy if they came to power, or did they
come to power, as rightly pointed out by Mr.
Lokanath Misra, unexpectedly? They did not
expect to be returned in such a big number
and, therefore, they were not particular about
putting down specific things in their Party
election manifesto. (Interruptions).

Now Sir, the salestax will be substituted by
excise duty. As everybody knows, impositon
of any duty results in the rise in prices. Sales-
tax is one of the main sources of the State
Government's revenue. I do not know in what
flash of mind they made this commitment that
they would be abolishing sales-tax altogether
in the States in which they came into power.
The hon. Home Minister is not here today, but
he made a statement, a press statement, that
he was ordering the elections in some of the
States for the simple reason to enable the
Janata Party to fulfil its pledges. Now that has
been done in the north of India. Does the
Janata Party mean not to fulfil its pledges in
the south of this country? That is Mr. Charan
Singh's statement, repeated off and it was one
of the main arguments for taking action under
article 35.6 and dismissing so many State
Governments. What fate does the Janata
Government find themselves in? They
cannot imple-
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ment their programmes in Tamil Nadu, in
Keral, in Karnataka, in Andhra, in
Mabharashtra, in Bengal and in Jammu and
Kashmir also.

AN HON. MEMBER: Goa.

SHRI TRILOKI SINGH: Goais a tiny
State. That means about 45 per
cent..... (Interruptions). Pondicerry
and Assam also. So, it comes to 50 per cent,
may be 49 per cent. Can this Government
have, for a moment, a right to exist, which
according to their own admission, have no
power to implement the pledges that they
gave before the elections in half the country?
The platform upon which they fought and
sought the mandate is only for 50 per cent of
the country and the remaining 50 per cent is
outside their fold. God knows, they might find
some excuse for dissolving the Governments
in those States also. I think they will be wiser
after the results in West Bengal, Jammu and
Kashmir and, to some extent, in Punjab also
where they the non-communal people, are
collaborating with the Akali Dal. That has
been the bane of the Congress Party also. But
they say—and they have been claiming that
they are saints, that they are for the restoration
of not only civil liberties but democratic
institutions, that they are nationalists to the
core, and that they want to build an India of
Mahatma Gandhi's dreams. Let us not forget,
Sir, that those who rejoiced at the
assassination of Mahatma Gandhi and those
who mourned at it are together today and
before assuming office, they marched to the
Samadhi of that great man to pledge to they
would be led and guided by Gandhiji in all
their activities.

Much has been said about Gandhji,
Gandhian  philosophy, Gandhian
polity, Gandhian economics and all that. I
have been very closely associated with
Gandhiji. Some of my friends might be
surprised to know that for a time I was in
ashram also. And, Sir, I really fail to
understand what philosophy can be called
Gandhian philosophy. Mahatma Gandhi was a
seeker after truth and he him-
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self said, "My  Experiments with
Truth". He did not lay down any
dogma or philosophy. If  somebody
approached him and said that garlic was
good for health, he began to experiment with
garlic. If somebody said if we take to
kutcha leaves, it would improve health", he
began to take  kutcha leaves and became
a victim of blood-pressure which lasted till
his last days. If some Swami—mnot like the
one in the Yoga Ashram here—approached
him and said: "Pranayamas are good for
the people", he asked his real nephew to learn
all the Pranayamas and asans and he
learnt them in six months and became a patient
of TB. Gandhiji was a man who lived by
what he said, who tried to identify himself
with the masses, who just stood for the
good of the humanity at large, whose
nationality and philosophy know no bounds,
who equally loved the Brahmin, the Kha-
satriya and the Chamar. If he were to
adopt a  daughter, it was the daughter of
a Mahtar and not the daughter of Brahmin.
He could very well have got so many Brahmin
girls to adopt as daughters.  Perhaps there
would have been a queue and it would have
been difficult for him to make a selection.
But Gandhiji was a man of action. How I
wish that these worthy people who now adorn
the Treasury Benches, who swear in the name
of Mahatma Gandhi and Gandhism were to
follow even one per cent of what that great
man said and died for. Thank you, Sir.

SHRI BHUPESH GUPTA: I am very glad
Mr. Bahuguna is applauding.

SHRI H. N. BAHUGUNA: Why not? It is
the Gandhian people who appreciate what is
being said.

SHRI BHUPESH GUPTA: I do not know
what you applauded, but you did applaud.

SHRI H. N. BAHUGUNA: Your presence
here in the House.
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PROF. RAMLAL PARIKH (Gujarat): Mr.
Deputy Chairman, Sir, I have been hearing
the speeches of the eminent leaders of the
Opposition party and I was rather amused to
hear some of their statements—particularly
some of the statements of Mr. Triloki Singh
about Mahatma Gandhi. So before I give my
comments on the Finance Bill, I would like to
deal with the points raised by my previous
speaker.

It is really surprising that on the one side
Mr. Triloki Singh said that Mahatma Gandhi
was a believer in truth, that he experimented
and he never, therefore, thought that there was
something like an idea or a person who could
never change. Gandhiji believed in
experimenting to the length that he believed in
converting the greatest opponents to him. He
would like to transform them, change them
win them over and he would not come out
with a kind of statement of condemnation of a
particular section of our countrymen for years
and years and decades and decades together
saying, "these are the people who are to be
condemned for life in our national life". You
are, Mr. Triloki Singh, suffering from a little
misconception about the Gandhian way of life.
Let me tell you. You are an elderly man and |
am a much younger man. Even then, I dare say
that Mahatma Gandhi never was that kind of
rigid man as some people of your party who
have been so rigid, so doctrinaire, so sloganish
and so make-believe for the last five or ten
years or even longer. If he was a seeker after
truth, he was so with an open mind, with an
open heart and with a willingness to adapt and
work with anybody once he found an
agreement with the basic ideas. He never hurt
anybody just because of one's sport. He looked
to the future. So, for God's sake, forget those
old things. How long, for how many decades,
are you going to harp on these old things?

The Janata Party, Sir, has come into

being. The Congres Party is still
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[Prof. Ramlal Parikh] dreaming that Janata
Party will break. Please do not harbour these
dreams anymore. The fact is that there is now
a Janata Party which is one indissoluble,
inseparable entity which nobody in the country
can break whether inside or outside. (In.
terruptions). . .whatever may be the stage we
are passing through, every step we are moving
ahead is a step towards more integration,
towards more strengthening of the party, to-
wards getting more and more near to each
other. We may be passing through a struggle.
Afterall, the Congress Party was not built up
over, night and you cannot say that the
Congress Party had no dissensions and no
groups. Simply because you are one party,
nobody can say from your record that you
were in any way better than the other parties.
The question is that the Congress was such a
divided house—and is still divided— that any
other party would be much better and more
united than that. The question, therefore, is
that the Janata Party has come into being after
a resolve, made in a spirit of sacrifice in the
prisons. This party is born out of suffering. So
don't entertain this idea that it will break down
and suddenly you will come back to power.
This is not going to help you in any way in
retrieving or recovering your position.
Therefore, let us, as friends, at least accept this
that now there is a Janata Party in India— and
that is a fact and reality which nobody can
deny. On this basis we have to work for
restructuring our economy, restructuring our
political order restructuring our social system
and here now is a fresh opportunity of thinking
afresh on all these issues. So, let us all, with a
fresh vigour think about how we can come out
of the morass, out of the mess which the
Congress Party had created in this country
during the last five or ten years. Therefore, 1
very humbly gay that the relevant question
now is not what would happen to the Janata
Party, what had happened in the past or who
were where in the past. The

Question is: What is going to happen
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in the future? There are very nice prospects of
what is going to happen in the future. That
Finance Minister has come out with some of
the very practical, workable and dynamic
ideas about recovery of our economy. It may
be said that all the measures in this very first
year of the Budget are not adequate. One can
say that. He has himself conceded that it is a
beginning, but a right beginning, a bold
beginning, a courageous beginning in a
direction about which the Congress shouted
from the house tops but never implemented
and never meant to implement.

Now they claim that they are wedded to
Mahatma Gandhi. But when the question of
rural development comes, I am surprised at
their opposition to the idea of rural
development or such other important matters.
The Congress Party could not disown the idea
of voluntary rural development in this country.
We all know that these 5" lakh villages in the
country cannot be developed just by the
Government. What happened to the Com-
munity  Development  Scheme?  What
happened to the National Extension Service
Scheme? We have to learn from our past
experiences. If we have not succeeded in
developing our villages only through a State
mechanism, we have to find out some
alternative mechanism of developing initiative
of the people, developing a people's
movement. Now, how is this possible? The
Finance Minister so sincerely said that it can
be through the will of the people to develop
themselves with their own initiative, with their
own power, with development at the grass-
root level. And he has reflected it in the
Budget. There may be some quarrels, there
may be differences on a number of things.
That is a different matter. But I do not think
we can dispute his programme of rural
development. That is something which
everybody in the country would share. When
he has come out with certain proposals aimed
at accelerating the progress of the rural areas
without depending on the top heavy
machinery ofthe Plann-
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ing Commission, he should be con-
gratulated.

Now, Sir, there are a number of other points
which have been made, particularly about the
industrial policy. I am simply unable to com-
prehend the amount of distortion which a
former State Minister in the Finance Ministry,
Mr. Pranab Mukherjee, could make out. What
did Mr. Fernandes said about the Industrial
policy in his statement. He said that there
would be no further nationalisation; but there
would be no de-nationalisation either. He
made it categorically clear. When he spoke on
the floor of this House, he made it very clear
that We are committed to, and we stand by,
the 1956 industrial Policy Resolution, and that
we have no idea of revising it. Therefore, after
all this categorical, unambiguous, unequivocal
clarification, it is amazing that simply because
we have political differences we try to distort
a very sincere statement made by the Minister.
Sir, the Janata Government has no dogmatic
approach about any of these thingis. It does
not mind taking over wherever it is necessary.
But it also wants to ensure that whatever we
have taken over is managed properly and not
that mismanagement by one is replaced by
other. That is not what we are seeking. We are
going to fulfil the commitments with regard to
the public sector also. But we want to ensure
that whatever we have taken over We must be
able to manage in a better and proper way. |
would not agree that the State has the
monopoly of a better management and that
nobody outside the State sector will be
competent to manage the economic affairs.
That is a theory which in this country cannot
work.... (Interruptions). It was during the
Congress regime that monopoly had increased.
It has not been done now. It has been
established beyond doubt. Let us not go into
that. Let us not quarrel over that.

SHRI KAMESHWAR
(Bihar): Mr. Deputy Chairman, Sir,

SINGH
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I do agree with him that in the name of
managing in a better way the inventory of the
public sector under-takings in the last three
months has gone up. I agree with him that
they are better managed that way.

PROF. RAMLAL PARIKH: I do not think
that is a correct statement. Nobody had the
opportunity to go into the question of
improving the management of the public
sector.

SHRI KAMESHWAR SINGH; Whatever I
have learnt, I have said. Let him contradict
me with facts and figures and I shall accept
his position.

PROF. RAMLAL PARIKH; I do not think
that will be a correct statement because the
economic policy is just being shaped. We are
discussing the Finance Bill. Without even
passing the Finance Bill, how can we assess
its impact?

SHRI KAMESHWAR SINGH: 1 talk on
the basis of what has happened in the last
three months. If he contradicts me with facts
and figures, [ will say 'l am sorry'.

PROF. RAMLAL PARIKH; If anything
has happened in the last three months, it is a
hang-over of the past. It is nothing else.

SHRI KAMESHAR SINGH: Mr. Deputy
Chairman, Sir, they are always dwelling on
the past, talking of the hang-over of the past.
Sir, let him contradict me with facts and
figures. If he contradicts me with facts and
figures, I will accept before the House that |
am wrong. But I know that I am correct.

MR. DEPUTY CHAIRMAN: You have
made your point.

PROF. RAMLAL PARIKH; One more
point that was made out was about the de-
politicalisation of the banking system. I do not
think that the Janata Party ever would think of
denationalising the banking system. There is
no question of denationalis-
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[Prof. Ramlal Parikh] ing it. What was
intended to be stated here was that in the
name of nationalisation what happened in the
banking system was that there was an
unwarranted and unlimited inter. ference of
the political workers of the Congress Party
during the Emergency. I have myself
witnessed that small workers of the Congress
Party could write a note to the Managers of
the nationalised banks asking them to give So
much amount as loans. They had to give. So,
when the Finance Minister stated that the idea
was that we wanted State control over the
fiscal instruments, there is no doubt about it
that we also wanted to ensure that this State
control is not utilised for any partisan ends,
and this was the meaning of depoliticali-
sation of the banking system.

[The Vice-Chairman (Shri Maqsood Ali
Khan) in the Chair]

Now, Sir, about the question of the rural
banks and the co-operative movement. I am
really surprised that these two institutions
should neoessa. rily be interpreted as running
against each other. Both can supplement each
other. If the co-operative banks can fulfil
certain role, let them fulfil it. If they cannot
fulfil their role in some cases, then, of course,
the rural banks can take their role also. I do
not see any contradiction. I do not see any
opposition between the two systems and both
may have to work according to the local
conditions.

It has been said that the prices were rising.
It is true. The Janata Government has also
said that it was concerned about the price-rise
and was trying its best to stop it. But this also
has not happened suddenly. It was rising
during the Emergency also, and we have
seen" that this phenomenon of rise in prices
could not be checked in spite of the
Emergency and in spite of the heavy price the
country had to pay in allowing the curbing of
the civil liberties. Now the Government is
coming up with a very effective long-term
planning about holding the prices of essential
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goods. Our Civil Supplies Minister has
already said. ..

SHRI KAMESHWAR SINGH: i would
like to seck a clarification through you, Sir.
What is long-term planning? Is it 5 years, 15
years or 30 years? If long-term planning is. 10
years or 15 years, they must have mentioned
in their manifesto that their manifesto is good
for 10 years, 20 years or 30 years, "I would
have accepted that.

PROF. RAMLAL PARIKH: it is about five
years. Five years is not a short term.

SHRI KAMESHWAR SINGH: Long-term
means 30 years, not five years. If they had
mentioned in their election manifesto that it
was good for 30 years to come, I would have
accepted it. If they show that they have
mentioned in their manifesto that it was good
for 30 years, I will accept it and resign from
this House and go out. It is good for five years
only, but they are talking of long-term
planning.

SHRI H. N. BAHUGUNA: Please remain
here. We want you to be here.

(Interruptions)

PROF. RAMLAL PARIKH: I am sorry,
unlike them, I am not taking it for granted that
we will be here for decades and decades to
come. That is the habit which they have
formed before. We are not going to assume
like that. Every five years the people are free
to determine their mandate; they can retain or
change their representatives as they like. We
do not have that kind of assumption with us at
all. The question, therefore, is Sir, when I am
saying about some of these points which were
raised on the price question, there are three
aspects. One is the aspects of production. The
Finance Minister has to ensure that production
receives Incentive. He has tried to do it
through the budget proposals. The second is to
ensure that the essential goods which the
people require for their daily survival, are not
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exported to the detriment of their interests, and
we have taken a decision that the basic
essential goods will not now be exported but
will be used within our country. The third thing
is to ensure that a distributing system is
established in which there is an exten- sive
distribution of essential goods for the poor and
for the Restitutes. Now, all these three things
are there. The Janata Government is working
on these, and I have no doubt that it is a very
rational, a very systematic and a scientific
method by which we are trying to tackle the
price problem.

Now, sir, I come to some of the positive
points of the Finance Bill. The Finance Bill
has done two or three very good things. One
is, as I said, about the promotion of rural
development through voluntary non-govern-
ment effort, which is very important in our
country. No Government, whether of this
party or of that party will be able to
completely handle by itself the magnitue of
the problems of the villages. Therefore, Sir, it
is very commendable that this kind of an
effort has been made. It will have to be further
accelerated, it will have to be further
strengthened by decentralising the powers for
sanctioning rural development schemes.
Enough care has been taken in the Finance
Bill to ensure that this provision is not
misused for any other end. The schemes are to
be submitted to the Rural Development Board
or some agency which will have to be created,
which will approve the" schemes and only
then the expenditure will be allowed for
deduction. Therefore, I think the Finance
Minister has been very cautious. In fact,
according to me, he is over-cautious. He will
have to . .

(Time bell rings).

THE VICE-CHAIRMAN (SHRI
MAQSOOD ALI KHAN): Your time is over.

PROF. RAMLAL PARIKH: I would try to
complete as quickly as possible.
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Therefore, he will have to delegate the
authority of the Central Government to the
State Governments and to the district
machinery also so that the schemes are very
expediously cleared and very expenditously
approved, so that we do not lose a whole year
in approving and deciding a scheme. That is
very important.

The most important thing is that the small-
scale industries have been given, very rightly,
a very prominent place and a very good
priority. I think this priority will go on
increasing continuously and it is through this
sector that we will be able to involve a large
number of masses. Mahatma Gandhi has
stated that it is not mast production which is
so important in this country, but production by
masses. And this very idea of Mahatma
Gandhi is being implemented through the
Finance Bill. Therefore, I think we can look
forward with great hope for its results which
will certainly ameliorate the difficulties of the
poor people.

Now, in regard to scientifie knowledge
also, the Finance Minister has come out with
certain concessions and tax reliefs which, 1
think, are very good. Science will spread and
its application will spread; not only
fundamental research, but the application of
scientific knowledge also will spread. So
these are some very positive and good points.

Now, there two points to which I would
like the Finance Minister to give his attention
a little bit more, particularly about the
simplification of income-tax laws. He has
tried to simplify the laws, but he will need to
go further and try to codify, simplify and
integrate the various income-tax laws and
amendment in such a manner that an average
person, a layman, is able to understand it. To-
day the laws are very complicated be. cause
they have gone through  frequent
amendments. So we have to rely on certain
professionals whom we have to pay. We must
come out of this situation.
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Secondly, on the question of charitable
trusts, it is important that the Income-tax Act
is further amended to provide for the
charitable trusts' acti-vities being fully
encouraged. Owing to a recent Supreme
Court judgement, there have been some
difficulties in securing tax exemption for the
charitable trusts. Here I am speaking of the
registered charitable trusts whose purposes
are approved in accordance with the
provisions of the Constitution. They also need
to be helped and relieved of the unnecessary
interference of the Government.

The third thing, which is very important, is
the matter about the asses-sibility of the
political parties. Now this is also a matter
which seems to be engaging the mind of the
Finance Minister but he has not come out
with a solution just now that a poiti-cal party's
activity cannot be considered a profit-making
activity and it cannot be treated as an
industry. Now, the income-tax authorities
seem to be confused over this. They are not
clear whether the political parties should be
assessed. They are trying to assess some, they
are not trying to assess others. And there is a
lot of confusion. I think a political party, as its
activity is an activity of pubic purpose, must
be exempt from income-tax. The Finance
Minister must come out with a suit-able
amendment to remove this anomaly so that
political parties also are made to keep their
accounts properly and publish them, so that
there is open accounting and an open
financial system rather than the kind of hid-
den economy which the Congress Party has
developed in the last several years. Therefore,
with these few comments I would asy that the
Finance Bill is a very clear reflection of the
Budget proposals and the aims and objectives
set for the recovery of our national economy
the growth rate of which' had gone down to
less than 2 per cent in the last two or three
years. Now the economy is being lifted, is
being recovered and is being committed to
the poorer masses, to
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the rural masses. This is the most important
thing. Here is a eategori-cal commitment .

SHRI KAMESHWAR SINGH: Sir, on a
point of order. My dear honourable friend said
that his Finance Minister's Budget is
committed to the poor masses. The Finance
Minister in the Lok Sabha decreased the duty
on stainless steel. But after they felt the
money-bag pressure they increased the duty.
And who are the people who put that
pressure? They are the people whom the last
Congress Government kept at bay. But now
under their pressure they increased the duty
by 100 per cent. Is it a Budget for the poor
masses I would like the Finance Minister to
tell me. He is unfortunately absent here. He
should have been here. It is not the people's
Budget. It is anti-people Budget.

THE VICE-CHAIRMAN (SHRI
MAQSOOD ALI KHAN); Prof. Parikh your
time is over. I am calling the next Member .

PROF. RAMLAL PARIKH; I will just
wind up.

THE VICE-CHAIRMAN (SHRI
MAQSOOD ALI KHAN): I will give you
just one minute.

PROF. RAMLAL PARIKH: From the
totality of the Budget proposals and from the
provisions of the Finance Bill I would suggest
without hesitation that this is a bold effort in
implementing the Janata Party manifesto and
this is also a bold effort in laying a very
sound foundation for a new national economy
based on the interests of the proletariat, the
weakest and the poorest. Thank you.

SHRI KAMESHWAR SINGH; Sir, ask
the Finance Minister to be here. There is a lot
of confusion .

THE VICE-CHAIRMAN (SHRI
MAQSOOD ALI KHAN): Mr. Anandam.

SHRI KAMESHWAR SINGH: Sir, there
is a lot of confusion .
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SHRI H. N. BAHUGUNA; All the
confusion is being taken note of, especially
the confusion that my friend, my learned
friend has, and it shall be replied to at the
appropriate time. It is only a question of
patience.

SHRI BHUPESH GUPTA: Mr. Bahuguna,
you say all that is taken note of. But I do not
see anybody taking notes. Mr Vice-Chairman,
will you kindly ask Mr. Bahuguna to submit
the notes to you?

SHRI H. N. BAHUGUNA: That I shall
do.

SHRI BHUPESH GUPTA: I am afraid
your memory is not that strong. I should like
to ask why note is not being taken of what is
being said. Nobody is taking any note. Are
we living in a regime where Education
Minister understands economics or Finance
Minister understands education? I do not
know.

SHRI H. N. BAHUGUNA: We do not
claim to understand anything except the
English language, the Hindi language and
other languages which are being spoken here.
But we were noting, you were resting your
head a little bit the other way. You did not
know.

SHRI BHUPESH GUPTA: It was good for
an explanation. But I say it is better you call
your Minister in charge .

SHRI H. N. BAHUGUNA: He is busy in
the other House.

SHRI BHUPESH GUPTA; All of you are
here. But all of you do not report to your
Finance Minister.

SHRI TRILOKI SINGH: He will faithfully
report to the Finance Minister.

SHRI BHUPESH GUPTA: You are all
estimable people, knowledgeable people;
except when you do not quar-rel you are very
good. I know.
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SHRI M. ANANDAM (Andhra . Pradesh):
Mr. Vice-Chairman, I share with Mr. Bhupesh
Gupta the opinion that on an important matter
like this— discussion of a Finance Bill—the
Finance Minister must be present here. While I
do agree with the contention that any Minister
can act for any other Minister in the Cabinet,
when a serious matter like the Finance Bill is
being discussed, it is necessary that the
gentleman dealing with the portfolio should be
present throughout, though he may for some
time go out for some purpose or other.

Now coming to the subject in question, there is
a lot that is said about the achievements of the
Janata Party. There is  one thing and that is
my predecessor was frank in saying that Janata
Party is just building up and has not yet
begun cleaning its house. Taking the cue
from that, I find that this Finance Bill is only a
hotchoptch of various types of ideas that have
come to the mind of  the Finance Minister
during the formulation of his budget speech.
There is nothing in this Budget on the basis of
which I can call it a common man's Budget or a
Budget intended for the masses. Various
concessions are given. These concessions are
all intended only for the capitalists, for the well-
to-do classes of people and for the various
big industrialists and monopolists. Whether
it is a question  of giving  concessions on
amount  of capital gain, or whether it is a con-
cession with regard to investment or with
regard to charitable trust or whether it is
intended to give incentive for investment—all
these are intended to help capitalists,
industrialists or monopolists in harnessing their
investment in a proper  manner so that they
can enrich themselves.

When I went through this Finance Bill and
the Budget speech, the first impression that I
got was that there is lot of ad hocism in the
manner in which the Finance Bill has been
formulated by the Finance Minister. The



179 Finance (No.2)
[Shri M. Anandam]

second impression that I got was that there is
a lobby outside Parliament which has been
able to influence the Finance Minister more
than what the Members of Parliament have
been able to do.

[RATYA

Mr.  Vice-Chairman, you must have seen
that during the last few days both when the
Budget was being discussed or when the
Finance Bill was being discussed in the Lok
Sabha and here, various suggestions were
made by the Members of Parliament, but
none of these suggestions were taken care  of
in the various amendments that were
proposed by the Finance Minister in the
morning here or earlier in the Lok Sabha, but
some of the amendments proposed by him
will indicate that there is a very powerful lobby
outside Parliament which has tried to
influence the Janata Party and their Government
because they were obviously the amendments
sponsored by that lobby. Whether it is the con-

cossion with regard to the film industry
or whether it is the enhancement  of levy on
stainless steel or whatever itis, the lobby

outside Parliament has been able to make a
better and greater impact on the Finance
Minister than what the Members of
Parliament have been able to do.

I can cite one instance. Most of the members
of the Congress Party and some from the Janata
Party wanted the tax on bidis to be reduced or
completely removed. The Finance Minister did
not care to do anything like that though bidi is a
necessity for the poor man and though the bidi
industry employs thirty lakhs of people. In spite
of all these requests and appeals, the Finance
Minister was not kind enough to  pay need to
what  the Members of Parliament had said. This
is my impression about the attitude of the Finance
Minister.

Before I actually go to the contents of the Finance
Bill, to which I have
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had the occasion to move a number of
amendments, I would like to mention about the

unabated rise in prices of commodities. The
official source has indicated that the price
wholesale index has risen to 189.1 per cent

during the week ended July 9, 1977 reflecting a
fresh rise of 14 per cent compared to the 12 per
cent of last year. It is most disturbing that the
price rise is more prominent in respect of essential

commodities than in respect of the other
commodities. The Janata  Government has
notso far evolved any policy to arrest

the phenomenon of rising prices. We should
realise now that we have to take both  short-
term and long-term  measures to arrest the
price rise. You know, Sir, as somebody has
just now mentioned, that we have a huge buffer
stock of foodgrains, nearly 22 million
tonnes, and since we have  this huge buffer
stock, it will only occasion the money going
into the purchase of unproductive items and
causing inflationary trends. Therefore, it is
necessary that, if the Government wants to arrest
the price rise, it has got to realise that it should
release the buffer stocks so that through the
supply of these foodgrains the demand of the
people will be met and the prices will
automatically come down. There is another
thing also which the  Janata Government has
got to do immediately. We know that there is a
reserve of foreign exchange of nearly Rs. 3,250
crores and we are seeing that these reserves are
going up week after week by eighty to ninety
crores and very soon we will have such a huge
reserve that we would not know what
exactly we should do with this. You know very
well that this mounting of the foreign exchange
reserves will ~ only = mean expansion of money
and that itself would be another reason for
inflation and price rise. Therefore, it is necessary

for us to make a proper utilisation  of these
foreign exchange reserves. 1 would, therefore,
suggest that the Government should Immediately

take action to gee that these reserves are utilised
for the purpose
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of importing essential commodities and also
capital goods necessary for stepping up our
production. These are the two things which
the Government has got to do and has got to
take care of now to that the inflation that is
there now may be curtailed, if not completely
arrested.

Sir, there is also another thing which I
would like to mention here. In spite of the
Congress Party saying, that the Compulsory
Deposit money should not be returned in
cash, the Janata Government has made bold to
release the first instalment of the CD money
in cash. It comes to about Rs. 235 crores. That
means we are putting Rs. 230 crores into
circulation. That also is another factor which
would contribute to the price rise.

SHRI U. K. LAKSHMANA GOWDA
(Karnataka): May I seek one clarification
from you with regard to this? I think the
Congress Party oppose the Bill and they are
insisting that it should be paid in cash. When
it was suggested by the Government that it
should be credited to the Provident Fund
Account of the employees, your party insisted
that it should be paid in cash. But now you
are saying that your party was insisting on the
money not being paid in cash. Let me have
some clarification from you. Or, you have
consultations with your party members.

SHRI M. ANANDAM: Whatever my
party might say, the position is that nearly Rs.
235 crores would be put into circulation and it
is necessary that the Government takes this
factor into consideration while taking mea-
sures to arrest or curtail the price rise. That is
what exactly I want to say. Probably, the
Congress Party, when it said that it should be
distributed in cash, had in mind the original
promise made at the time of introduction of
the CD Scheme. But now, when we are
saying that the prices are spiralling like
anything, it is necessary that this factor is also
taken into consideration before we take any
action with regard to controlling the prices.
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Sir, I would now like to come to some of
the important provisions of the Finance Bill. I
have moved a number of amendments. The
purpose of these amendments is to see that the
Janata Government does not proceed with
making amendments to the Finance Bill to
help the capitalists and the monopolists. The
very first amendment suggested by the
Government is about capital gains. Clause 3 of
the Bill reduces the period of long-term capital
gains from 60 months to 36 months. In other
words, if any person holds an asset for more
than 60 months, earlier he was liable to long-
term capital gains at a concessional rate and
now this period of sixty months is being
reduced to 36 months thereby enabling the
persons who have kept capital assets with
them for even three years to dispose them of at
a concessional rate. This is a very retrograde
step, 1 feel. It is the Wanchoo Committee
which had recommended that if you want to
arrest speculation in properties and if you
want that really concession should be given to
an investor in long-term capital gains, it is
necessary that the period should be at least
five years. I do not know why the Wanchoo
Committee's recommendation has been given
the go-by. I do not know why this amendment
has been brought forward. I would, therefore,
suggest the Finance Minister to accept my
amendment. I have moved this amendment to
restore the five-year period so far as capital
gains are concerned and it should be restored.

Then, Sir, coming to clause 13, I would
like to say that there is an obnoxious
provision contained in this clause which says
that any capital gains in respect of capital
assets, if they are invested in specific assets,
there cannot be any tax on capital gains. This
is a Very obnoxious provision and I must say
that it is intended only to help the
monopolists and the capitalists, because
capital gains are purely unearned income, and
the person who holds property or assets is not
entitled to it because he gets the gain only
when there is market fluctuation.
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With regard to the exemption from Capital
Gains Tax, this provision is not in
consonance with the socialist principles and 1
suggest that this provision should  be
completely deleted.

Then, there is also a provision with regard
to closely held companies. The law as it is
now, says that a company must distribute its
distributable profits. It is a statutory
obligation. Now what the provision says is
that even the distributable profits need not be
distributed and may be kept within the
company itself. Sir, I need not mention that
there are also companies more or less held by
certain family members. It is always
convenient for these family members who
control these compaines to retain their profits
in the company itself. Now according to this
provision the profits will be allowed to
accumulate in the companies and ultimately
after four, five or six years, the company will
issue bonus shares. They will escape from the
clutches of corporate tax. I, therefore, suggest
that this provision with regard to closely held
companies should also be deleted.

Then, with regard to amalgamation of
companies, prima facie, it looks it is a very
good measure. That is, if an affluent company
is prepared to take over a sick unit, it must be
able to do so on certain concessions being
given to it or else nobody would take over a
sick unit. What exactly is the indirect effect
of this? The indirect effect is that if there is a
carry forward of the loss of sick units or its
set-off against the profits of affluent
companies, 65 per cent of the corporate tax
which a company has got to pay, it will be
escaping it.

That means that in every rupee of the profit
that the company makes, 65 per cent goes to
the Government and 35 per cent is retained
by the corporate sector and if this is done,
indirectly it means that 65 percent of the cost
of the sick units is borne by the Government.
I just want to know why a sick unit should be
taken over by the private sector. ' If you allow
this concession, it means that 65 per cent of
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the cost of the sick unit is indirectly
borne by the  Government. = Why
should the  Government not take
over the sick unit from its own
Consolidated ~ Fund,  thereby  getting
the control of the management of the
sick unit. Therefore, I would suggest
that though this provision is there, he
must see that in future when the sick
units are taken over, greater care is
taken to see that only units which
are viable and which could be added
on to the holding unit are taken over.
There is also another thing which I
would like to point out on this par
ticular aspect of amalgamation of the
companies. There are various pro
visions made and conditions imposed
for  companies  being  amalgamated,
but there is no provision with regard
to the taking over of the staff and
labour when a sick unit is taken
over by the holding company: I
suggest that a provision should be
made in the Finance Bill that while
a sick unit is taken over, it should
be ensured that the labour and staff
are taken over in toto by the
amalgamating company. There is

also another thing which I would like to say
with regard to amalgamation. The Finance
Bill has permitted amalgamation only if the
specified authority permits it. There is no de-
finition of the specified authority excepting
that the Government by notification would
prescribe the authority which would be the
specified authority. Sir, you will be very well
aware that so far as the amalgamations are
concerned, amalgamations are permitted only
with the permission of the court. Before an
amalgamation takes place, the companies
have got to approach the High Court and the
Company Law Board and it is only after the
court agrees to the amalgamation, that
amalgamation takes place. Now, if the court
goes into the question of amalgamation and
permits amalgamation and if the specified
authority under the Income-tax law does not
allow the amalgamation, what would happen
to the sick unit? Will it be taken over or not?
Secondly, suppose the specified authority
agrees to the amalgamation, but the court
does not
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agree to the amalgamation, what would
happen in such circumstances? In this
connection, my suggestion would be that
there must be one authority for both the
Company Law as also the Income-tax Law
which sanctions the amalgamation and that is
why I have moved an amendment to say that
it is the Company Law Board constituted by
the Companies Act, 1956. or any institution to
which the Company Law Board delegates the
authority which would be the specified
authority for the purpose of amalgamation. It
is one suggestion which I wanted the Finance
Minister to consider.

Then, Mr. Vice.Chairman, as I said earlier,
many requests have been made for the
abolition of duty on bidis. Apart from its
being a necessity for the poor man, 30 lakh
workers are engaged in this trade. It would
affect this trade and create a problem both for
the management and the workers. So, I
request that at least at this stage, the hon.
Finance Minister should consider the
abolition of duty on bidis.

Then, Sir, the increase in sur-charge rates
and also the payment of compulsory Deposits
do not leave any surplus with the
middle.class income group. Therefore, there
is necessity for granting exemption of
payment of Compulsory Deposits at least in
respect of income up to Rs. 50,000. I would
suggest that the Finance Minister may
consider this aspect also.

Mr. Vice-Chairman. Sir, before I conclude,
I would just make one more point. Sir, you are
aware that a number of units in the small-scale
sector and the medium-scale sector have be-
come sick. Thousands of such units are there.
And there is a ban on the non-banking non-
financial institutions taking deposits from
others They cannot even take loans from third
parties because even the loans come under the
definition of a deposit. What is happening is
that when a unit becomes sick, the scheduled
banks or the nationalised banks have not been
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giving any loan even with regard to the
working capital. So, the promoters or the
management go to them and say that they
would not be able to make the unit viable and
this also becomes impossible for them
because of the present provisions of the law
in regard to taking of deposits or loans from
outsiders. So, it has created a very anomalous
situation so far as these units are concerned.
So, I want to suggest to the Finance Minister
that where the unit has become sick and the
unit requires some working capital and if it
wants to take loans from a third party apart
from the banks and the financial institutions,
taking into consideration the position of the
company, it must be permitted. Otherwise, all
the sick units will not only be closed down
but they will also create a big problem both
for the management and the workers. The
unemployment problem would also mount up
considerably.

Therefore, Sir, I suggest that the Finance
Minister should take this into consideration
and see that at least deposits or loans are
allowed to be taken from third parties instead
of the banks because the banks are not
prepared to help these units with loans, and it
should not be treated as a loan or a deposit so
far as these sick units are concerned if they
are obtained from third parties willingly.

Six, in conclusion, I would once again
reiterate what I said earlier that this Finance
Bill does not reflect any policy of the Janata
Government which is to alleviate the common
man's position.

With these words, Sir, I conclude.

THE VICE-CHAIRMAN (SHRI
MAQSOOD ALI KHAN): Shri S. S-
Sisodia.—not here. Now, Shri B. N. Pande.

ot fasara? Ay QiR (T-fadfaa )
Aty T¥T §gd, TN wieAw faw o ov

St a1l ¥ FeEdi £ a0 § A qFh
gl 37 ¥ 37 @wa g % faar nar B



187 Finance (No.2)
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Ty TEAe G Ar @iy 75 & fv =@
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oz 97 W A AR feaT owe R
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ST ToT B A AT 7 &1 oarar @
A T &Y fyrhegrd | (Interruptions)
ay warer o ag & fr et ew 7w
aF 77 Niw qT fgserd T ) gd
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wE fRgr TwAoam St N, SR AR
fr smay aréf ox it geaw §. Trew
# f5 g%y =www w99 @ vv
T o TaEr Frrmwl T=RT 8 At
IS AAGT FfHT 2ic qwT F AT 30%T
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TR W #F FH 5 0T w6 g
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19 H &, F1A 759 § X 7 wgEa
2 ) gHL ATET, WgA gy ¥ ag A
# f& smar ot % fogh g qwg O
oF gt fga ar iy ga e & arg-
g A & faw A a1 qy arfar
TR FEG & o d59 T W IHL Wmy-
Ara A F R A w | EAnde
SHER G R c ALt cC il
oY 3% § q@ AT T AT AWA TGH
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¥ fr Fiaw wa Q% g@3gv § A far
gagA AT @z, TA I @@ AW
g W 2 W v A v A
Fi1iw g Mo g Osn 5 | AH T
sgrard srw qrde ¥ uw g fEY
g oamd ST 3w AwEs | Sah
3a« frmr & f5 w9 ag agt sman o-
wIgdt ¥ owae ¥ oA Sey Rar fa
S O G T o N - el
FIATAT 6 I MEF I AT AT & 9H
Frawy § gafal g3 g ogl gema
HHY AT & ) gEgT 1 uF Fwmed
qefl & 1 BT & T AT T 1T
orEe o v fgwgw o fasew 0 o
wY g590 A1 Wy 26 P Ay Afewes
M T § Tasr faraw smw &)
A A FET I A= w9 W IR
7l F AW F e fF w9 T
¥ avE ey § 91 {17 Ieq AT AT )
IW AATH § FgRE § Toe H ATRIT A9
% F 1 [ E o W OIRR vy
Ty UF AR AUAT IO @ IFA
AT AT T A | AT HAS TR, HATH
foe walt FuT ST uE 20 SH SEE
Har v &Y 3y agd W FE @Y
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v 3 g« £ g 38 SATAT AT
2 3 o A IF wrer I A AT
TR T4 AT | FES WA, T W AR
4 BTH) W Y T TN 4 TR
T gF 2 TH MT BE AV A
T | FEA O, AT AL WD ¥R
Bler e WY g W TR AT 4
fr & qufm@ 4 To 1 IT T FY,
arEg ? ww AW & A 3 AT ¥
SRA T Tow faet iF ¢

“Frardl &1 WA W E e &
At 71 g e § N I TG

sra w w3 £ R oag 3 AT e
% 51 @ ¥ fehw g W@ E, A AT
Frar o fedwora g Wy ¥4t
IATC FEAT FTAAFT B, FIL ATLAL
7 ag warw gt & B 3 o &
21 @R A1 9 &1 IR A ¥WA
4

*ft ®o aWo WEAAN (STL ¥AW):
fedqrm ¥ o1 TwmEEt 0 sarl
deg gl |

oy fapaewT A1G Qg 0 W T
0g § wMHE EEIE wEr S|, A
wzir § B i) 3 IEALFD AT
ug w9z e wwar § | AT Y
T @ 9gR ¥ MET S OFO9gET
Afqardr fagrr @8 91 M@ EEFAF
AT TW AT [AgT AT WIeH ATy
% I/ TN @EEET A4 9 @mE-
wam ¥ Wra-am 9% 43 T84 4 %
TN S BXS TERETET ®1 GRS
% gro sy oA ¥ wfm wE fw
sET ¥ AP A oW @ ® S
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9 W @dedh af afer oA
HF wgr F a9 A0 AR FE AT
§or aTgeR gATET AE gri—-wi
yd@ gur g A et & afsel
3 agﬁ#aﬁﬂ‘r?mam?iwﬁ%
gurﬁmrﬁa’tgaﬁmmzw
amify Y anfgR T 8 3T TFATN
z‘rﬁ’rarﬁv———aﬁﬁwms—mnﬁ
firr 77 § 8 ? T e SHTHY S
Wa@mﬁgﬁgmtnﬁ:wa‘t
&3 g | g‘r—-—'ﬂrfqma’f&rmvz

w oz e A @ Ag §
QWWW%W'?(?W
wqgr@wmwfa:as
Frere &% OF & 7 &1 | FIH G-
o fraw § O fram fo s
st W & wE wra W OE
T & gRien d e #T¥
4t ggq w-er fEm @ Al
#r g g f& b IO R
Wwﬁr@t}aﬁwm?ﬁ
gwnﬁﬁatgﬁmanm-
aew e, wedr swar # g
it § wAm AT | T A
zr'ttﬁ%agrmnmmﬁwn
ag wn wwR iR T W
g Az foae frd, &z fers
T g gud W g F¥E SOEl 9%
Fromifeg Gt w1 oar, AT waH
q’f\gr@qaamagmﬁza‘ i
FT 491 qE AT FEA gifaas
o & sft wgA w1 Fw fa,
agt @ @1 zar g B O TR e
¥ TER T THIAT H FAT aIF
i FiAw #v wa 9F d9 Al
ag § i wTe mrw AT dET ST
ﬁsfmaﬂm'{ﬂ“‘@aﬁm‘ﬁ
A1 o vy Fr vered AT fow
¥ gr; U FRW FAfed Giaq
FT OTT 1 ISAT EOM | AR ARG
f § wowmfr w | Tl
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[#t famaeqT A 99)

F sttt o Fwrfes wifer & gfa-
T Stfa | OF T § Fo07 71 FAfR
AT 9T W AEF 97 wEA 1 39 H
7 A0 s PR il o feT o
ufrraaz & Femzdoa A sevm € afew
aare uz #fE Fewe, AwT, g1 A §
Al ANE WA Fedr 2, 398 a7
T EEAT At #t W, da Wgm
g T g wg ¥ ot eyl Er wrer
fegwa gt &1 W @Ry £ oW
wizdTg=T F1 Fog g2md A "9
a7z ¥ 39 A &1 2t & & wiferw
ariwr ag gt fr Feae afiwa-
w7 g § 3 o frawt F fAa
gaq a0 | A9 F=E AT § W0

Gar o 52 a8 fev g dmag g
agriculture should stand on two legs;
rural economy should stand on two

legs. ag=ft <fter 41 &7 S|r g7 AT
dr fogm @ wifasd ofwds
T T3 | AT WT FREA  FTET
7 3@ F@ § FEA ITed &
atm ww fadw sEATET H Ay
= o« §few wES deer ¥
afia fags Anl £ woge TAw
F fof g FOF  F FES Il
Y wrg Y mwan ) #7 wm gl
AR @h g ¥ fF oA
ST FT  FRENT BH AT FT,
afF agt off Wz A oA &
fammr ) st @F oz, W 9m@ET
qq o F E W wu aw
oot § gz ¥ O Al wege
@ e ff | W@ 29w §F
qW §B ANT TG AT AT HIEEHN
g A ¥ A AT qg B
2 F7 TRATEET &8 2 7 oIEd
fed Arrwr av a3 At s fon
FOETE FAY g om fRT 3w oy
& A W T T A e AN

gt fr fomlr ag v A ow w3
Foww wlv oww ovaw ®
e @5 JF | @ 999 5 2
fe  wfdt ot 1 T feam EmTe
Tle TTHATT 37 & | § I 7 79720
it FwET F W gwi fawEy
fog oft & ot o et andy St &
gattam 7@ A3 2 f # 3 A
@ A wEEw g £ Wy St S
# & g5 afmnfz s fE
wtv =z afmfz g7 o § Froaw
1 FEH OTIE OITH W OB OUE AIE
fF =2aT =9 @2q ¥ o7 2o ¥ =f
arma @ fEEer o e gam

Al WT owme I O I 7 oaea
VTEAT F1 FIAET W@ gl Al AR
EATIT F29 IF A7 # | ©F 9uR
ar arfgd o a1 wf 99 = Ay
apdT 9 & fagwEt 7 o#@T w0 i
TE Al Wi X =A FU A AT

"The real implication of equal
distribution is that each man shall have the
wherewithal to supply his natural needs
and no more."

"Economic equality is the master key to
non-violent independence, for economic
equality means abolishing the conflict
between capital and labour. It means
levelling down of the few rich in huge
hands is concentrated the bulk of the na-
tion's wealth on the one hand, and a
levelling up of the semistarved naked
millions on the other. A nonviolent system
of government is clearly an impossibility as
long as-the wide gulf between the rich and
hungry millions persists. The contrast
between the palaces of New Delhi and the
miserable hovels of the poor  labouring
class nearby
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should not last one day in free India. A With the single — exception  of one
violent revolution is a certainly one day bidi magnate? P
unless there is a voluntary abdication of B ot~ B = .
riches and the power that riches give AT ATEA 2,9 AT T 92 ATEA A
and sharing them for common good." % o B a8 geae 9T qEe AT T 7
Shri Vallabhbhai Patel was a bidi
smoker, Shri Kamraj was a bidi
smoker.
oo 1 oge Zmr B oTees 2fE
FATH WEr or N T W
91 ST

A o Fr FF3 A, I3 99T

FiT ¥ W ar rgFdRm FE

"The title to property will be examined and iy & 1919 ¥ Hagd = &

it would be seen whether it has been acquired ., . . 3 3 o
for nation's good or not. Such property that ¥ 2| g e Fam & a3 )

have not been acquired for the nation's good #T Z@ar @ fF I7 farvz aft €

will be confiscated."

Ty St F2Y A gdboIw ¥ i -
e st afsme & T S
m o\ Wmmmﬂlﬂﬁ'ﬂ
%m%rq?mﬂ'rzmé“ﬁﬁ
e ¥ FE ORT FIH WG IO
oifed fomy fe wrTE gy 3,
a3 fafsm #1, 73 @i #1 9F A
w2 ) '

@ # wm ¥ wF Fear fFoam
ooy T wEA A faw woTT S
% g gu wwet & gErfes feT
¥ @i FF 3@ W el w
%mgﬁgﬁmﬁm‘iﬁﬁaﬁ‘m
quﬂf‘{'{:aﬁﬁﬁm FF )

¥y wrf ¥ Il OF a9 T 50
a1 B¢ a9 I AT x U d OFET
fr w3 smtear & femfer & a4
AT 1S & I § S A g
% np awar g b TR g B
With the single exception of one
bidi magnate all the bidi magnates
are Congressmen. wiife  F ';
% o FA W AETE @

E]

¥, 73 TRY 4 v A A dn
a @y S FEIT AT HOA T
frardsm #, At 1 FRAT 2T
i amar, A Aidr it
faat )+ @ oM F gz FET fFoom
& ame nidr N ¥ fRgral ¥ AwEF
g & gugar § 5 3@ aw U AR
geaTd AET &0 WIT ¥T 47 ATAF
fr wTw  gTAT@Y  gavd, @,
ag T W v £ 3w oAwE ¥
77 afmd w6 § fe
quT &% | R W T ag q@T
T F TEAMEY @ty FY FREA,
ag WY & gawar g fF az@ 9EAT
arar RE )

arfay & # fad wfked @
Tz 7 @ e A agd Ao
agz & AR avdw @ o ot
f1 i wedw fafem @ w32 F
for 4 TEATAE AR A1 AR
§ AT §ET F 7% FIERAIT
aﬂ'%k ¥ wrryw fafrery o fgamam
£ § wod. FrgAi § 2@ vEr uv
fF uF Trer SR IEA F 16 WY
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[+ favarax w1 i)
1976 #1 oF Ffew fadr za 7
7z fomr & —

This is what the Bharatiya Lok Dal leader,
Mr. Biju Patnaik, has said, I quote:

"Highlighting the gains of the
emergency, Mr. Patnaik said that nearly
Rs. 2,000 crores of floating money had
been brought to account, trade balances
had improved to Rs. 1,100 crores, the
buffer foodstocks had risen to an all-time
high, smuggling curbed, inflation arrested
and the rupee made stronger day by day.
In addition..."

SHRI BHUPESH GUPTA: What you are
reading are Mr. Biju Patnaik's five points.

SHRI BISHAMBHAR NATH PANDE:
"In addition general discipline had been
enforced and thousands of inept officials
removed."

EE W AW weEr (st @
qEAwmE)  IW & TE AT AT
qr F2 A 9% |

st fasarqr g qi c 32 T fa
gzl 3 faar @ 7 oo TF wEY
g omagAr 9 T o=EEe A qEfE,
T =99 FT QT FH £ AT
#Hgd Fwr =TEAT 9 B ozxm
¥ ¥ zwafremor &, fqarm o5 Igv
T F O T FrAawar F T
FIE qOAT FT G FET F7 AFAT
T 98 WITHE FT HEAT @ AT T W7
®1 FFHE F qFAT 21 HiE H
W St ¥ aga w47 W@, swiEE
g7 ¥ fazeEt ov § oywa w99
Fifom AT § 1 WT WMOT FIT 47
fo =g widy st ¥ Fz7 F9dm 2,
e A e A E I I o
FOWETHT F T FIR TL FHAT

as

way § oar 3t fam § 3w A
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i frwm & 9w oow oA
adfy mrf o1 Wiy i & #=EP q%
RS

¥ g Fa0 ImAT § froam
freft & A7 @z #Afas, #m
e At & Wy T A @
AT eI WY, AT FAET AT A
F A9 WET TLY VE, A7 faT &
fan I @9 & WA we vy wfd |
FEHT ACRT AT FFATE ZAY
qg AT TFT , GF QAT AT wH F
T ITH AN 9T ST
7T GTE | Wi TN °G1E, £1E sl
gt 4 w7 & oMy TR ¥
aT & 5w § R ouw W wv ma¥
fowm ® Wz T wv 3P,
g7 are 2fem, eam e ifan fw ot
# ATty 9T S e M mmA
amg fed 99 w3 97 o feadr
T 7F 99 7%, fraw 2w 39 am
gz @ & war aidy o amy ¥
fF 7w & $gT 241, AT g oW
geg =g ot med aFEr sifEg
am Ty fF oag @ T o gd
g g v 9wy & WT gy
Faw I3 § ) AAgw 5 faey o
watmar ¢ wmAw faw ® ¥ gud
wrema fafpze amw W A1
X AT My it F gt £ Al
I @ IR F q7 f UK
FL A IT F I I IOA ¥ o
FEd £ )

SHRI HAMID ALI SCHAMNAD
(Kerala): Mr. Vice-Chairman, Sir, I take this
opportunity to speak something about the
freedom fighters in this discussion on the
Finance Bill.

Sir, Government is giving a substantial
amount as pension to the freedom fighters,
but at the same time.
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discrimination is being made among the
freedom fighters when they decide as to who
are all the freedom fighters. No proper study
has been made to recognise who are all the
freedom fighters in this country. In this con-
nection, Sir. I should like to draw the attention
of the House to a statement of the Prime
Minister, Shri Morarji Desai. Recently he has
said that he did not consider the Mopla
revolution of 1921, which had been
considered by the Britishers as Mopla
rebellion, as a movement of freedom fighters;
he considered it as a communal movement.
This is not at all correct. First of all, let me
point out to this House that the Kerala,
Government, after considering all the aspects
Of this movement, have considered the Mopla
movement, the so-called Mopla rebellion, as a
freedom movement and now a pension is
being given to the victims of this movement.
As far as the Central Government is
concerned, members belonging to different
political parties—the Congress, the Janata
Party, the Marxists and the Muslim league—
have represented to the Government to
consider this question and find out whether
this movement was a communal movement. It
should not be brushed aside as a communal
movement. This had been considered as a
rebellion only by the Britishers. We all know
that it was the practice of the Britishers to
divide and rule. So they wanted to make
Muslims and Hindus fight on those basis.

[The Vice.Chairman (Shri Shyam Lal
Yadav) in the Chair]

As a matter of fact, this movement
had been inspired by the Khilafat
movement—by Mahatma Gandhi and
Maulana Mohammad  Ali. The
speeches made by Mahatma Gandhi and
Maulana Mohammad Ali at Erode in 1921
inspired the Moplas of Malabar to rise against
the Britishers. They asked the Britishers to
quit India and it was the Khilafat movement
and the Non-co-operation movement which
inspired the so-called Mopla Rebellion of
Malabar. Even Mr. Madhavan Nair, who in
those days
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was the President of the Kerala Provincial
Congress, also took an active part in the Non-
Co-operation Movement. He was with the
Moplas and was giving them guidance in the
Khilafat movement. Mohammad Abdul
Rahiman Saheb and many other leaders of
national character and national image were
there to make the Moplas rise against the
Britishers. But, unfortunately, this movement
has been classified as a communal movement,
as a movement by the Muslims against the
Hindus.

In this connection, Sir, I may also quote a
portion of the speech made by Sir William
Vincent, hon. Home Member, on 9th March,
1922, in the course of a debate in the Central
Legislative Assembly on the Resolution to
inquire into the causes of the Mopla outbreak.
He said:—

"But in truth the causes of this rising are
well known. I do not want perpetually to
drag into prominence the Khilafat
agitation. I do not see any use in
perpetually forcing the subject before the
Assembly; but the Khilafat movement was
the cause of the rising is well known and
there is no getting Out of it. I said before
that anyone has only to read the speech
which Hazrat Mohni made the other day at
Ahmedabad."

Sir, I have quoted from a speech which was
made by Sir William Vincent, hon. Home
Member in the Central Assembly. Hazrat
Mohni was a well-known Congress leader and
President of the Congress. Such prominent
leaders had inspired the Moplas of the
Malabar region but unfortunately the caste
Hindus joined the Britishers to suppress the
tenant classes of the Malabar region who
were the poorest of the poor and ignorant of
anything. Some writers have classified this
movement as a kisan movement, as a
Revolution by the peasantry for their rights on
land. This cannot be classified today as a
communal movement. I appeal to the hon.
Prime Minister and the Janata Government to
consider whether the
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[Shri Hamid Ali Schamnad] Mopla
Rebellion cannot be classified as a national
movement and the victims given pension as
freedom fighters. This is a very important
matter.

Sir, what were the atrocities that were
committed on the Moplas in those days? They
were inhuman. And there is the well-known
wagon tragedy. Even today it pains us to read
about the wagon tragedy in which many poor
Moplas were killed. After all, the Moplas are
also human beings. Some Moplas, brave
people, were put in a railway wagon at the
Calicut station and were being taken by a
goods train. When the goods train carrying the
wagon containing the Moplas reached
Podanur, it began to stink. When the Reserve
Police guards went and opened the wagon,
they found some of the Moplas dying in
human conditions, some of them suffocated
and one man bitting the nose of another. And
it is said that nearly 25 persons died of
suffocation in the wagon train and a few were
removed to a hospital,, and so on. Such a
tragety it was and such an inhuman treatment
was meted out to these brave fighters of the
Mopla movement in 1921! Now you consider
them as communal people. The movement has
been considered by some as a communal
movement. That is not correct. If it were so,
how could the Kerala Government consider
them as freedom fighters? The Kerala
Government consider them so and no party
has opposed it—neither the Janata Party nor
the Communist Party. All parties have
unanimously agreed that the victims of the
Mopla rebellion should be considered as
freedom fighters. I appeal to the hon. Prime
Minister and the Home Minister to consider
this aspect. They should discuss this matter
with the leaders of all political parties and
give pension to the victims who have suffered
during the Mopla rebellion. It is a very
important thing. Do not consider this as a
Hindu-Muslim fight because there was
nothing like a Hindu-Muslim fight. It is only
the caste Hindus, the big land-lords, the big
zamindars who joined
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with the Britishers to suppress their tenants,
to suppress the poorest people there. There
was nothing like a Hindu-Muslim fight in
Mopla reform. This should be considered
very seriously and I would appeal to the Gov-
ernment again and again in the name of
justice, equity and good sense to concede the
demand.

Sir, another matter to which I should like to
draw the attention of the Finance Ministry
and the Government is about the havoc done
in Kerala by heavy rains. The rains are so
heavy there, especially in the Malabar region.
The loss is a very heavy. A number of
hutments are taken away in the tides of the
sea. In a number of places, land is washed
away by the sea. In my own place, Kasargod,
in one house, having husband, wife and five
children, all the five children died because of
heavy rains. The house was washed, away by
the sea. They ran out. The father and the
mother climed a tree and stayed there, but the
children could not stay there. They were
swept away by the flood. The father and the
mother remained on the tree for long and
when they got down the next day they found
all their children taken away by the cruelties
of flood. I appeal to the Prime Minister to
give them some relief from the Prime
Minister's Relief Fund.

Another, matter is about the allocation to
the land reforms. I appeal that more allocation
should be made for the implementation of the
land reforms. For implementation of the land
reforms, money is necessary to give
compensation to the land-holders —and many
of the land-holders today in Kerala are no
better than respected beggars because their
laid is being given to the tenants and the
tenants become the owners of the land. These
poor land-holders and landlords, especially
the landladies, do not have anything except a
little land and that land is rented out and the
tenants become the owners of the land. The
land of the landladies, the poor, old people, is
taken away in the name of the land reforms. It
is in the interest of justice, equity that
compensation be given to these poor
landlords. So
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the Government should give attention to
proper implementation of the land reforms.

Thank you, Sir.

off o7 A@ T (T 9EW):
grEvig SuaErEE wEEd, # aaam
TeT F frey Fadms 97 d@a F 57
FIE | AT 30 AT F A% et &
wwafor F9 97 afEaa g 2
Fow qE i Afmdr ffaer andy
¥ 73 F A WA 9 A FEEA
Fw ZE &1 U qWgA WA FEEAT
=1 zaq faaim frar ar @ 3,200 9
T AT G OFAES g9 WeqA
w4 zmEear #F 3 21 18 fafEw
A F AFRT =T FAT FT FEA
fzrgeara &1 avawa & AT | ATA-
frix frr 21 & 72 79w a9
fom faor & fegem =1 & W@
|EAr & 3w ¥ gy WiET 9 AT
# fr forgeama &1 wd =raeqn SRdTy
a4 =Feqr FT UF WT FAA AT TEY
%IThc Indian economy is going to
be the gsatellite economy. o

FT WY EEqr FARTTT WG wEeqT
FT WG OFR W W 2 ZEI
T O& waHTT HAr  # "/ S

T ¥ owa B owwdimr F o
ofs B aea v afmfz Sifr &
qWAF | Al UHo UHo qIA  AES
g el &% qar @ O 4w,
g7y, gd #1770 Awiw Fr o
5 #g 7 a2 faielt & #1am

T H BT WG % qAT WAq
) fememm # wiErd,  vEEmEi
w7 fegem ¥ sfafemafEn 2,
famr % wemer gefas & awds
df UFo UFHo TEH F Z | IT &
feam &1 Sww &1 FFmE F4ar
QIEf Frawz 3| T AN F AEAW

4
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Afggmm @ afw w1 o &
qrE T WX IS AZET,
=7 q1Ef Ay Afq 74

(Interruption)

SHRI HAMID ALI SCHAMNAD: On a
point of request, Sir.

SHRI KAMESHWAR SINGH: Mr. Vice-
Chairman,, he cannot make a request. He can
rise only on a point of order and speak.

SHRI HAMID ALI SCHAMNAD: The
Hon. Members who speak in Hindi, speak so
loud that we are not able to get the
translation. Therefore, I would request them
not to speak loud because there is a mike
there.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): please speak

slowly.
-1, Jiferdt anf zrafeaeT
gl A%

SHRI N. G. RANGA (Andhra Pradesh):
The Interpreter himself does not talk loud
enough.

SHRI KAMESHWAR SINGH: On a point
of order. I agree with you as well as the Hon.
Member that he should speak slowly, but
then you must allow him more time,
otherwise he cannot finish his speech. At
least 100 per cent more time you should
allow.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): If you are so keen, the
Congress Party can allow more time.

SHRI KAMESHWAR SINGH: Sir, you
can do it.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAYV): No, it cannot be done.
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w5 ®e9 ATE  TA : FIEIOH
IUEERTE WERT, § 919 F1 o4
TS WAl 9E FT qAT AmEr giwaEr
TOFUT & FTT IBT N ATATHG
s 1 avw faArr ammwAr
st & =E dgv ® &
"CALLING ATTENTION TO MAT

TER OF URGENT PUBLIC IMPOR
TANCE

Shrimati Sumitra G. Kulkarni to call the
attention of the Minister of Industry to the
reported variance in the declared Industrial
Policy of the Government of India arising
out of the alleged acceptance of over
Rupees eighteen thousand crores of foreign
private investments for setting up of three
export-orient -ed gigantic steel plants in the
country and also allowing a multinational
corporation to invest in the manufacture of
radio receivers in Punjab."

T2 2 FHAT HAOFIT AT FEAT I0E
w1 difa, femmm W wear qoee
FrSrm A EgEm F oW 1S
AT FAIT FOAT A HE A
aram A femmm &1 wesfa ®
qSafaal F1 FAE FTAW FIAT

SHRI N. P. CHAUDHARI (Madhya
Pradesh): Mr. Vice-Chairman, Sir, the hon.
Minister is going out of the House.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Other Ministers are there.
Don't worry.

st Few Tg TF o TTAEIE
werey, fergeama 7t o =raen #gfeaw
FF=T A TERT ¥ oWEe AT AT
THATHT ¥ TG T 75T T3 afew 2
FTTNII 5 it ¥ afs s,

(Interruption)
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SHRI BIJU PATNAIK: May I raise a point
of order? Sir, this morning Calling Attention
Notice was tabled which the hon. Member
was pleased to read out. The Chairman
postponed the discussion.

SHRI IRENGBAM TOMPOK SINGH
(Manipur) : He is a Lok Sabha Member. He
cannot raise a point of order here.

SHRI BIJU PATNAIK: I can raise. You
do not know the rules.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): Yes, please
go on.

SHRI BIJU PATNAIK: The Chairman was
pleased to postpone it because Shrimati
Sumitra Kulkarni was not present. She has
written a letter to the Chairman. Whether
what she brought up through the Calling At-
tention Notice was correct or not, has not
been discussed. The hon. Member refers to
the Notice and presumes that it is correct and
then goes on making his speech. I think he is
trying to mislead the House. I would like to
know whether this is in order. If not. all that
he has said arising out of that Notice should
be expunged.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): I do not think there is any
point of order. A Member can speak on any
item whether the concerned Minister is here
or not.

SHRI BIJU PATNAIK; The Notice was
postponed.

THE VICE-CHAIRMAN (SHRI SHYAM
LAL YADAV): That does not matter. A
Member can raise any point he wants during
the discussion on the Finance Bill, whether it
is there or not.

SHRI KAMESHWAR SINGH: It cannot
be expunged.



